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Petition(s) for Special Leave to Appeal (Cl)... 2 00 8

CRLMP. NQs). 13293
(From the judgenent and order dated 0 6 / 05/ 2 008inSBCRMNo. 61/ 2005 of
The HGH COUR T OF RAJ ASTHANAT JODHP UR)
GE WA R CHAND KA NOON G O Petitioner(s)
VER SUS
MOHAN BHA T | A & ORS. Respondent ( s)

(Wth &GI.M P. N.13293/ 2008- for c/delay in filing SL P)
Wth

S.L. P.(Cl.). No....... /| 2008 (CRLMPNo.14126/ 2008)
(Wth appln. for c/delay in filing SL P and office report)

Date: 29/ 08/ 2008 This Petition was called on for hearing today.

CORA M :
HONBLED. JUSTI CEARI J I TPASAYAT
HONB L EDR JUSTI CEMKUNDAKAMSHA R MA

Amit Bhand a ri, Adv.
Vi kas Meht a, Adv.

For Petitioner(s)
InCRMP13293/ 08
InNnCRMP141261/ 08 Aruneshwa r Gupt a, AAG
Naveen Ku ma r Singh, Adv.
Shashwat Gupt a, Adv.

Bha r at Bhush a n, Adv.

SS55 5%

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER
Del ay condoned.
I ssue notice fixing a short return able date.
Dasti service, in addition, is also permtted.

(Vijay Aggarwal) (Neena Verm a)
Asstt. Registr ar AR- cum P S



